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- v BOMBAY BENCH

original App] ication No:949/88

Transfar Application No:=-—.

A 6-7-94
o DATE OF DECISICN:

V.R,Pardeshi ,
Petitioner

Mr.A.H.Jadhav Advocate for the Petitionars

>
Versus
s .~ U.O.I. & Ors.
&lfk/ ~---~Raspondent
/d<7 dr.S.S.Karke s ___Advocate for the Respondent(s)

CORAM. -

The Hen'ble SAMT B 5 Hegde, Member(J)

The Hon’ble Shri P.P.Srivastsva, Member(A)

1. Toc be referred to the Reporter or not ?

2. Whether it needs teo be circulated to other Benches of

the Tribunal ?
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BEFCHEE THE CENTRAL ADMINISTRATIVE TRIBUNAL
BO/BAY BENCH

6.A.949/88
V.R,Pardeshi .. Appliczant
-versus-
Union of India & Ors. ‘ .. Bespondants
y

Coram: Hon'ble Shri B.S.Hegde, idember(J)
Hon'ble Shri P,P.Srivastava,.fember(a)

Appearances:

1., Jr.A,H,Jadhav
Coun-=el for the
Applicant.

Mr.5,.5.K-rkera
Counsel for the
lespondents.

N

CRAL JUDGENT : ' Date: 6~7-94
{Per B.5.Hégde,fember(J){

Heard argument of both the counsel.
After hearing the parties it is noticed that
represehta%ion of the applicant dated 5«1=87
and 6-2-87 are not replied by the respondents
so far on the ground that the applic.int has
praferred an applicstion before the ALC which
has already been disposed of by the ALC
on the ground that it pertains to administra-
tive matter and there is no nsed to give any
decision in the matter. The applicant has
sought relief w.e.f, 19=3-87 the day on which
his junior was promoted 10 higher grade but
the said selection has not be=en challenged

in the C.A.

3. After hzaring both the sides we
are of the view it is just and proper to

direct the respondents to dipese of the
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representation panding before them by
passing a speaking order within & period
of one month from the Zate of receipt of

a cooy of this ordar.

3. ~ In the light of abov~ Q.a.

is disposaed of, with no order as to costs.
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